CPEN COURT

CENTRAL ADMINISTRA TIVE TRIBUNAL
ALLAHABAD BENCH

ALLAHABAD %

ORICINAL A PPLICATION NUMBER i182 OF 1998

ALL AHABAD, FHIS  THE 16th DAY OF] NOVEMBER, 2004

HON'BLE MR, . JUSTICE S.R. SINGH| V.C.
HON'BLE MR, D. R, TIWARI, MEMBER(A)

IChhanshu Kant Srivastava

s/e Shri Radha Raman Srivastava, «

r/e Village Kasimpur Juda @ Museypur |
Balrajmacar, Pargana Nawabganj, Tahsil!Saraen,
District-Allahabad. i

‘gﬁ;‘ ij' «.os.Applicant
(By Advecate : Shri A, Duwivedi)

VERS US

Unien of India threugh the SecretQIy,
Ministry eof Cimmunicatien, Gevernment of India,
Ney Delhi.
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2, The Senier Superintendent eof Pest ffices,
¢ Alla habad Divisien, Allahabad. :

3, The Sub Divisienal Inspecter,
Pest Offices, Sub Division, Saraen,
District-Allahabad.

< 4, Shri 0.B, Singh, Sub Divisiepal Inspecter,
Pest Offices,5arasn, District-Allabhabad.

:

5., Shri Radhey Shyam Maurya,
Overseer Post Offices, Atrampur, Saraen,
District-Allahabad,

6. Shri Parashath Patel, sen of Shri Jangilal Patel,
r/e Qasimpur Jura @ Museypur, Saraen,
District-Allahabad.

ceseofespandents,

t(éf-ﬂdv@cata + ‘Shri S, Mandhyan)
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By “Her'ble Mr. Justice S.R. Sinch, V.C.
— %

Nmticé.ta the sixth respondentg§ was sent by registered

pest on 11/03/1999, Neither undelivered cever ner

“‘ackneuledgement due has been receivecd back. In the

circumstances, service of netice weuld be deemed sufficient,
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Sixth respendenty keave neither put ﬁis appearance ner
4 %ﬁ' ’ filed ceunter affidavit. Ue, theref&re, preceed ts
decide the case en the basis ef averments made in the
Original Applicatien and ceunter afFJdavit filed en

behalf eof the efficial respendents.

2. In paracraph 14 ef the Original Applicatien, it has
.ﬁf been alleged that en the basis ef ac]demic qualification
: and ether qualificatiens pessessed by the applicant, he
was placed at serial Ne,1 in the merit list ef the
candidates whe were censidered for the premetien te the
pest ef Extra DUpartmenfal Pest Master, Balraj Nagar,
(Atramrur ) Allahabad. But the sixth respand&nt?’has been

illegally asppeinted.

3. In para-u ef the ceunter affibavit, hewever, it has
been stated that sixth respendent Shri Parasnath Patel
had secured highest marks in the High Scheel examinatien
well 1 and was feunc mest suitable candidat?; fer appeintment te
the pest in questien. In the releva&t service rules, it is
previded that premetion te the pest of Extra Depaztmental
Branch Post Master weuld be made en the basis of merit,
i N ddgmcned T kao,0d 3
which is te be dettenspt on the[marks obtained in the
matriculation examinatien, That being the pesitien, ne
A
t@éﬁﬁ%ig/can be taken te the appeintment of Shri Parasnath
; : - th S
Patel sen ef Shri Jangilal Pats% bwt the 6 respenden ta}

‘wha.had secured highest marks in the high-schsel examinatiun.

-Aecer dingly, U.A;.Fails_and is dismissed. Ne costs,
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